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Cotton Trade (Development and Regulation) Bill, 2012

134. SHRI A. ELAVARASAN: Will the Minister of TEXTILES be pleased  to
state:

(@) whether there is tussle between the Ministries of Textiles and
Agriculture over the draft Cotton Trade (Development and Regulation) Bill, 2012;

(b) whether Ministry of Textiles is in favour of making it mandatory for all
cotton ginning and pressing units to be registered with the Textile Commission
within three months from enactment of proposed law;

(c) if so, the details thereof;

(d) whether the Ministry of Agriculture has opposed the Bill as it will lead
to burcaucratization of cotton trade and bring back Licence Raj into the country;
and

(¢) if so, the details thercof and the steps taken by Government to settle
these issues?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) Inter-Ministerial consultations are
currently being undertaken on the Cotton Distribution (Collection of Statistics)
Bill, 2012.

(b) and (c) Yes Sir. Every Cotton Processing Factory (Cotton Ginning factory,
or Cotton Pressing factory or Cotton Ginning and Pressing factory), Trader and
manufacturer shall be required to register itself in a prescribed manner with the
Textile Commissioner within a period of six months from the date of enactment of
this Bill and Rules made thercunder. Failure to register will be punishable with a fine
equivalent to Rs. 1,000/- per day for the period of delay.

(d) and (e) Does not arise in view of (a) above.
Companies requiring debt restructuring

135. SHRI T.M. SELVAGANAPATHI: Will the Minister of TEXTILES be

pleased to state:

(@) whether it is a fact that there are 450 companies that required debt

restructuring;
(b) if so, the details thereof;

(¢) whether it is also a fact that there is debt to rescheduling of Rs. 7000
crore term loan and Rs. 2000-2500 crore of working capital loan;



